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CENTP A 1] NiSTR-tTIVJ TRIBUNAL 

CUTTCK BENCH 

- 	ORIGINAL ALICATION No. 153 of 1987 

Date of decision 	 .. 	 pril 28, 1988. 

Sri Baistarnba Charan Das, son of late ?arakhita Das, 
Monument Attender, Archaelogical Survey of India, 
Near Durga Temple, At/P.O- Eaideswar, Via- Kalapathar, 
Dist- Cuttack 	 .. 	 Applicant. 

Versus 

Union of India, represented by Director General, 
Archaelogical Survey of India, Janpath, New Delhi-hO 011. 

superintending Archaelogist, Archaelogical Survey cf India 
Bhubaneswar Circle, hubaneswar- 751 001. 

sri Harihar Behera, Cf £ ice of Superintending Archaelogist, 
Archaelogical Survey of India, Bhubanes:ar Circle, 
Bhubaneswar- 751 001. 

Respondents. 

N/s P • V. Ramda s, & 
B.K. anda, Advocates 	.• 	For Apilicant 

Mr.Ganesar Rath, Addi. 
standing Counsel (central).. 	 For Respondents. 

CORA M: 

THE HONEILE MR. B.R. PATJ..., VICE CHAIRMAN 

A N D 

THE HON'Bi.E ME.. K.P.AC1HRYA,ME!4BER ( J1JDICIAL) 

whether reporters of local papers may be 
a11oed to see the judgment 7 Yes 

To be referred to the Reporters or not 7 Kb 

Whether Their Lordships wish to see the 
fair copy cf the judgment 7 Yes. 
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JUDG M EN T  

K;p.AcRyA, 'EMBER (J), 	
In this application under SCCtIOn 19 of the 

Mminjstrative Tribunals i-ct, 1985, 	prayer of the 
petitioner is to Strike down the an pointment issued in 
favour of Opposite Party No.3 appointing him as a Driver - 

Mechanic in the Office of the Archaological Survey aE 
1ndia 

at Bhubaneswar 

2. 	
Shortly stated , the case of the tltioner is 

t1t he v.,6s appointed as Monuent Attendant in Archaelogjcai 

Survey of India and was posted at Baideswar 
in Janua, 1971. rY He served as such for a 

particular perjod aid on 12.11.1986, 

vide Annexure.1 intimation was given to the Petitioner that a 

post of Driver. Mechanic has fallen vacant and if he s 

desires, he may make an applica0 for appojnflent to the 

said post. The titioner along with many others lflc1udj 
rg 

Opposite party No.3 had made applicdtlQflS for appoint.flt 

to the said post, An intervjews cond-wted on 14.4.1987 in 
which the Le tltioner, Opposite Party No.3 and othurs did 

appear. The case of the .cetjtioner is that an order of 

appoIntwent has been isud in favour of 
0pposite Party No.3 

in preference to the titioner which is sought to be struck 
down, 

3. 	
In their Counter , the OPpOSite Parties maintajnd 

that the result of the interview has not yet been published 
The matter S still under consideration The stand taken 

by the titoner is far fetched and imagina, 'ence It is 
maintained by the 	

artje that the cas€ Lj 
of irrit is iiable to c ciismjssed 
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we have heard Mr. P.V.Ramds, learned counsel 

for thepetitioner and Mr. Ganesar Rath, learned Adcijtjoa1 

Stqnding Counsel for the Central Government at some length. 

Mr. Rath submitted that as yet results have not been 

published . Uucstilon of apointnent of Op.ositc Party No.3 

does not arise till today. Mr. ath repeated the avermcats 

made in the Counter that the information of the petitioner 

that Opposite Party No.3 has been appointed is far fetched and 

imaginary. After hearing learned counsel for both sides, we 

are convinced that there is co- a siderable force in the 

contention of Mr. Rath, learned Additional Standing Counsel 

tht the apprehension of the petitioner is ieless. No order 

of appointment hasyet,issued in favour of Opposite arty 

No. 3 and therefore question of interferance by this Bench 

does not arise • Before we part with this cae, we may 

also observe that on a perusal of the contents of Annexure_R/1 

it is found that th r:t in question has to go to a member 

of the schedulici Tribe. This is the decision taken by the 

Archaologica]. Survey of India. Adittedly the petitioner is 

a member of schcc.uld caste • Therofoe , the edifjof the 

case being very feeble , it Cannot be allowed to stand. 

we find no merit in the case which stands dismissed leaving 

the parties to hear their own costs. 

before we part with this case, we may o:serve 

that in fiture whenever any vacancy occrs to be filled in 

by candidates of other commitis , the case of the 

petitioner be also coxidurd 

.. 	. 
D.R. PATEL, VICE CHAIRMhN, 

	 Member ( Jiñicjal) 

CentralAdmn mrjbna1, 
Al 28,1,oy, s . 
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